
CENTRAL ADMfl ISTRAT DIE TRIBUNAL 

BPN GALORE BENCH 

• 	 Secohd Floor, 

Commercial Complex, Indiranacjar, 
BQALORE -• 56) 03. 

5 JUN 1995 

APPLISATIM No. 	 524 of 1993,. 

APPLICTS: Mr.Rajehdre, 

v/s. 

RESPDENTS:ecretary,Mjfljstr; of CommunicatiQns, 
New Delhi and others. 

• 	To 	 . 

. 	1. 	ri.M.Vasudeva Rao,Additlonal Central 
Govt.Standing Counsel,High Court Bldq, 

Banoalore-560001, 	 - 

	

2. 	.$ri..A.Kutlkarni,dvbcate., 
No.4.8, 57th——Cross,Fourth Block, 
Rajajinagar,Bangalore-560 010. 

Subject— Ferwarding copies of the Orders .passed by the  
Central Administrative TribunalL,Bangalore-38.. 

. 	--- xxx--- 

Please find enclosed herwith a copy of the Ordr/ 

Stay Crd,r/Intcrim Oidr, passed by this Tribunal in the above 

mentioned appiication(s.) 	 . 
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In the Central Administrative Tribunal 
Bangalore. Bench 

Bangalore 

Application No ................ .............~52 . .... of 1993 

ORDER SHEET (Contd.) 
DUJ, n' A 

Date 	 Office Notes 	 I 	 Orders of Tribunal 

I PKS(VC)JTVR(MA) 

1. 5.1 995 

M.A. No.576/1994 

Ifor extension of time stands 

rejected0 

-T  MEP1BER(A) 	VICE CHAIRMAN 

r,,0\ 00, 
.-.' 

TRUE COPE 
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t, 
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Centra'  drnifl trativO flibuflel 

engaL0r0 Bench 
Bangalore 
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-.. 

Second Floor, 
Commercial Complex, 
In dir n ag ar, 
BGALaE... 560 638. 
Dated: 29 NOV 1994 

APPLICQj 

APPL ic rs &' 	H/O  dIv.,  
V/s. 

RES lNDENT  

To p A1i/ 

r 

#/1&, 

f 	nf the 	Passed by the Central Administrative 
--xx-- Tr 

	

	 r  i.buna1,R. aI, 

Please find encl.sed herewith a copy of the  5Iy 	 QDER/ 

	

thj 	Tribur 	in- the. 
,',bov.e mrrLiond PPliCations) on 23 IVIlVe4,1,1 /j;)c:L 
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Date 	 Office Notes Orders of Tribunal 

PKS(V)/TVR(NA) 

23.11.1994 

Orders on M.A.No.515J94 for extension of time 

It. 
	Heard. We see no reason to grant 

extension of time in the matter of compliance 

of the order which was passed as back as 

1.12.1993. Since then, it turns out to be 

that the counsel for the Govt. has been 

seeking extension of time. We see no reason 

to grant time to Govt. for complying with 

the directions of the Tribunal, and therefore 

the application for extension of time is 

rejected. Accordingly, M.A. for extension 

of time stands rejected. 

MEMBER (A) 	 VICE CHAIRMAN 
el 
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Central 	ative Tribunal 
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44dnii n 
BANG 1-49 	 BangIore Bench 
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Date Office Notes 

2 

Orders of Tribunal 

PKS(VC)/TVR(N) 

23.11.1994 

Orders on f1.A.No.515/94 for extension of time 

Heard. We see no reason to grant 

extension of time in the matter of compliance 

of the order which was passed as back as 

1.12.1993. Since then, it turns out to be 

that the counsel for the Govt. has been 

seeking extension of time. We see no reason 

to grant time to Govt. for complying with 

the directions of the Tribunal. and therefore 

I the application for extension of time is 

rejected. Accordingly, M.A. for extension 

of time stands rejected. 

ir 
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cim 	L'Y 
-. 	NGALORE BENCH 

Second Floor, 
Commercial Complex, 
In dir ri ag a r, 
BANGAL0RE. 560 0,38. 
iDated: 4 OCT 1994 

Miiscellaneous 	APPLICATIJ N0;425 & 426 of 1994 in OA.no.524/1993,  

APPL1CANTS: Mr.Rajendra 

V/s. 

RESPQ\JDENTS Secret ary,M/o.Cornrnunications,NDelhj and 
others. 

To 

Sri.M.Vasucjeva Rao,AdditionaJ. Central Government 
Standing Counsel,High Court Building, Bangalore—j. 

Sri.P.A.Kulkarni,Advocate,No.48, 57th—A—Cross, 
Fourth 	Bloc k,Raj ajinagar, Bangalore—lO. 

Suiet: 	Fiwiding f 	nis nf the OrdQr- Passed by the Central Administrative Tr.inaI,Ba1r 
--xx----- 

Please find enclosed herewith a copy of th ORDER/ STAY ORDER/INTERIM 0PDER/ Pasd by 
this Trjbun,j in th above 

mntionod PPlication (s) on 28th Sept erither,1994. 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

.Application 	WA of 199 

	

QRDER SHEET Lcontd) 	 - 
>) 	 tUb (1 	rnL'Y (0k UYP ..  

Date 	 Office Notes 	 Orders of Tribunal 

VR (FIA)/ANV (113) 
28. 9. 94 

The respondents in OA have sought 

for extension of time for a period of 

two months from 15,9.94 enclosing the 

letter of department of telecommuni-

cation dated 15th September, 94 stat—

ing that the department wants two món_: 

ths time for implementation of the 

	

judgment. Having 	heard both 

sides, because the department wants to 

implement the direction of this Tribu—

nal within a period of two months, we 

deem it proper to extend the time for 

a period of two months from 15.9.94, 

hccordingly the [IA 425/94 is disposed 

of extending the time. 
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4, 	C ,  4P, 	•. 

- 	 ciDr-tO. 	• 	 .. 	• 

Subject:— Forwarding ,f cpies of the. Crers passt b.... 
Central adininistrat iv Tribnal,BangalOre. 

Please find. .eflClO3ed herewith a copy f th WFDER7' 
pscd by this Tr.iburiL..in. .the above 

mentioned application (s) on 	-94 E __ 	- . •- 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No........ ........... ............ of 1993 

SEET 	nt 	
ppA 	 fJL O, I 

Date 	 Office Notes 	 Orders of Tribunal 

.EKS(VC)/TVR(mA) 
11.7,94 

Orders on P1A.No.295/94 

Heard Shri M.V. Rao. Although 

we feel justified in rejecting this 

application seeking extension of 

time for complying with the 

directions of the Tribunal given in 

[.A..No.524/93 disposed of on 

1.12.93, acceeding, however, to 

the plausible submissions of 

Shri Rao, we grant further time 

limited to two months for the same. 

No further extension will be 

granted. P1.A, stnds disposed of 

Ifinally as aforesaid. 

v.c. 
TRUE core 

jfAL ADM" NTM 
ADD%0M. BEVCIA  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BNGALORE BENCH 

Second Floor, 
Commercial Complex, 

Indirenagar, 
Bangalore-38. 

Deted:21 DEC 1993 
PPLICTION NO(s) 	f QQ 

PPL ICA NT: Raj endra 
	v/s. RESPONDENTS: Secretary,Ministry of 

Cornmunications,New Delhi. & Others. 
TO. 

I. 	.Sri.P.A.Kulkarni,Advoca-te, 
No.48,57th-A-.Cross, 
Fourth Blcok,Rajajinagar, 
Bangalore-560010. 

Thg Chief General Manager, 
Telecorn,Karnataka Circle, 
l,Old Madras Road,W.soor, 
Bangalore-560 008. 

Sri.M.Vasudeva Rao, 
Central Govt.Stng.Cousel, 
High Court Buldg, 
Bangalore-560.001, 

SUBJECT:.... Foruardjfl Q of copies of the Orders passed by 
the Central Admjniétretjve Tribunal,Bangalore. 

-xxx- 

Please find enclosed hereujth a copy of the 
ORbER/STAY ORDER/INTERIM ORDER/, Pessed by this Tribunal 
in the above mentioned application(s) onO.L.121993, 

1"
L4 DEPUTY REGISTR._— 

JUDICIAL BRINCHE 

gm* 	 • 
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 524 OF 1993 

DATED THIS THE 1ST DAY OF DECEMBER,1993 

Mr. Justice P. K. Shyainsundar, 

And 

Mr. V . Ramakrishnan, 

Rajendra, 
S/a Oovindaraj, 
Aged about 25 years, 
(regular casual Labour Establishment) 
Central Telerapii Office, 
!"langalore. 

.Vice-Chairivan. 

Member(A). 

Applicant. 

(By Advocate Shri P.A.Kulkarni) 

V. 
Union of India 
to be represented by Secretary 
to the Ministry of Communication, 
INew Delni. 

Department of Telecommunications, 
Government of India to be 
represented by its Head of the 
Department, iew Delhi. 

The Cnief General Manager, 
Karnataka Circle, Bangalore-8. 

The Director Telecom, 
Mangalore Area, i3ngalore. 

Superintendent of Telegrapn 
Office, eiangalore. 

Superintendent, 
entrai lelegrapn Uttices, 

Mangalore. 	 .. Respondents. 

r 	 (By Standing Counsel Snri H. Vasudeva Rao) 
/t 	 -- 

./ .._J I 	• 	 S 

r 	 ORDER 

11r.Justice P.K.Shyainsundar,Vice-Chiarman: 

Admit. We have heard Sri P.A.Kulkarni, learned counsel 

f or the applicant and Sri M.Vasudeva Rao, learned Standing Coun-

sel for the Telecom department, the sole contestinb  respondent 

in tniS application in which the applicant seeks tie followii g  

reliefs: - 

- 	 (a) For issue of directions to the respondents to 



- — 
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consider the c*se of the applicant for regularisa-
tion of his services in Group-D cadre on the 
basis of his continuou working in the department 
from 1986. 

For issue of further directions to the respondents 
for extension of benefits of wages as per Depart-
meat of Telcoai orders contained in No.HOC 
1O-13/87.-rates dated 23--2-198 Anneuxre-3 and 
also O.io.4'Ql4/2 /86-Estt.(C) dated 7-6-1988 
issued by tht Government of India, Department 
of Personne:L and Traini..g. 

For issue of directioks for drawal of arrears 
of wages and payment of the same to the applicant 
without any frtner dLlay, interins of grant of 
relief (b above. 

Any other order or directions that this Hon'ble 
Tribunal deem& it fit aU necessary in the circum-
stances of th case ani for wnicn this applicant 
may be found entitled Lo in tne opinion of tflis 
Hon' ble Tribunal. 

Altflougll tne matter wa contested by the department by filing 

a written statement, it now transpires regard bein6  had to tne 

recent decision of trie Full Benca of this Tribunal in SAKKG3AI 

AND ttNUTrIEi. v. ThE SEGHETAR1, L[AISTR1 OF C01111JN1.CATIO 	Ai 

OThEtS [O.A.Nos.912 & g6l of 1592 dated 7-6-1993] it has now 

becoLe settled law that the b.nefits available to a casual 

labourer under tne Casil Labourers (Grant of Tenporary 5tatus 

and Regularisation) Schime shou1.1 he extended even to part time 

casual labourers suca az tne appicant herein wno has been work-

ing as part time waterman and part time Gardener  right froi 

çne year lYob, an aspe:t whicn the department reauily dccepts 

mad has in fact provide informa:ion in the course of its reply 

iidicatin6  the period during vaicn the applicant has workea 

as part time waterman. The chart indicates that he had worked 

119 days in 1980, 45 at a 31 da) , in 1987, 31 days in 13 and 

from 1-9-1906 till date accounting for more than 5 years from 

1988. in the light o the foregoing, it becomes clear that 

the applicant is entitled to E:i order granting him temporary 

status under the scneue as held h; tne Full Benca in the decision 

referred to supra. The relevant observations of the Full Bench 
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are at paras 13 and 14 which read - 

"13. Having regard to the aforesaid circumstances, 
we do not feel •persuaded to reconsider the consistent 
view taken by the Ernakulain Bench of this Tribunal 
that the benef it of "Casual Labourer (Grant of Tempo-
rary Status and Regularisation) Scheme" in so far 
as it pertains to the grant of temporary status and 
further absorption in Group-i) posts is equally appiica-
ble to part-time casual labourers like the applicants 
also. Hence, it follows that the applicants herein 
are entitled to have the same relief as granted in 
similar cases by the Ernakulam Bench. 

14. For the reasons stated above, these applica-
tions are allowed and tne respondents are directed 
to confer upon the applicants temporary status in 
Group-i) posts from 2-11-1989 pending their absorption 
in Group-D posts in accordance with the "Casual Labour 
(Grant of Temporary Status and Regularisation) Scheiie. 
The applicants, however, will not be entitled to any 
arrears of emoluments arising out of the above said 
direction till the date of their filin6 the respective 
applications. Tne above directions snail be com1iea 
with by the respondents within 6 months from the date 
of receipt of this order." 

2. Having regard to the pronouncement of the Full Bench 

as aDove, it becomes clear the applicant has to be granted the 

oenefit of that juugment. In terms of the above there will 

now be a direction asking the department to confer upon the 

applicant temporary status in Group-i) post witri effect froa 

1-10-1969 on wnicn Cate tne Scneile became operative witn 

reference to the telecom department of which the applicant is 

an employee. Taking that to be the Cut off date, we direct 

tne departiuent to confer on the applicant temporary status in 

Group-D with effect from 1-10-1989 pending absorption in Group-

Ii post in accordance with theCasual Labour (Grant of Temporary 

Status and Regulation) Scheme. The applicant will not be entit-

led to any arrears of emoluments arising out of the above said 

direction, till the date of filing the instant application before 

this Tribunal i.e., 24-5-1993. Tne other direction i.e, conferr-

in6  of temporary status should be complied with by the respon-

dents within 6 months from the date of receipt of a copy of 
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this order. No costs 

3. We make it cicar that this order is passed on the assump- 

tion that the appliant is [ualified for grant of temporary 

status in all •otter rspects.: 	 - 

cL 
VIC-CdAI1AN. / 
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